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)rder datcI .7.2Ot4 

- ri 	-aCran,1ccC -Our ol 

u the applicant and Shri SBchera,lai-  ic 

Addl.Staflding Counsel for th R e espondents. 

3y filing this 3.A., the applicants have 

vi1tod their grievance with regard to 

n-iayrrent of aticnt Care Allowance, althouh 

they arc paraedical staff. They have, 

therefore, preyed for direction to be jUd 

to Respndcnts to pay ther I-IOsital Patient 

Care Allo;ance atthc. revised r:tc with. effect 

fr,  1.12 	as per govt. of India 
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nication dated 25.1.1936 under Anncxurc-1 

From the records available and from the 

oral submissions made by both the sides, the 

admitted fact of the case is that the matter 

regarding ay; 	in 	lloacc 	 e 	 e  

has been a mntcr of litigation before various 

i3cnches of the jribunal. The Tribunal, while 

allowin(-f the prajor of the applicants observed 

that para-medical stff working in the C.R.P.F. 

Hospitals arc entitled t) receive the benefit 

f patient care allowanc:. However, the matter 

was carrecl in appeal before the Hon'ble Supreme 

Court by thc Rcspandcn s-Dcpartrncnt. Fin ally 

the Apex Court 'hLsposcd of the SLP vide thcir 

order dated 17.9.2C01 ruling that no interfer-

ence urirler the j:rovision of Article 136 is 

called, for in t h i s case. In the circistances 

j 	the 	Lblshcd law, para-nedica 

staff working in the CRiF hOp1t&i. are ntitlC( 

to patient care alo;niae sn accordingly, the 

Respondents soulc1 have by now,  3.rnplementc:(9 the 

said. order and we hope and trust that if the 

case of thc applicants herein comes within the 

purview of the law as established by the 

Hon'hle Supreme Court, the Repondent will 

grant them the benefit of patient care allowanc 

1e also direct that if the order in compliance 

of the direction of the Ion'blc Apex Court has 

not been issued by he Respondents, the saxrie 

should be rm issued within a period of thirty 

days of the data •.if receipt of this o'cr. 

£he 3.A. is disposed of as above 
T:o costs. 	 F 
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